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IN THE CENTPAL ADMINISTFATIVE TRIBUIIAL, JAIFUF BEWNTH, JAIFUF.
0B HC. 230 /52 Date of crder: £.7.1993
Manchar Lal, aged ahkout 56 years, 2,c 2h;ri Fishan
Chand, R/@ 2C-21, Pratap Wagavr, Tonk Phatak, Jaipur.
...Applicant.
Vs.
1. Uniocn of India throqgh the Director Seneral,
Geclngical Survey of India, 27 Jawahar Lal HNehrn
Road, Calentta - 700 0lA. i
2. Sr.Dy.Director General, Geclogical Survey of India,

Western Region Office, Jhalan Doongri, Jaipur.

2, SZenicor Administvative Officer, 27, Jawahar Lal Nehru
Road, Calcutta - 700 0Ola.
4. . Shri P.fharma, Artist, at present posted as Artist

in the Office of Worth Eastern Fegicon Office,
Geological Burvey of India,'Shillong.
’ ...Respondents.

Mr.Virendra Lodha - Cocunsel for applicant.
CORAM:

Hoen'hble Mr.Gopal ﬁrishna, Vice Chairman.
PER HOMN'ELE MF.30OFAL FFISHIIA, VICE CHAIERMAN.

Applicant Manchar Lal has filed this application
under Cfection 19 of the Administrative Trikunals BAct, 19385,
challenging his transfer from Jaipur to Shillong on the post
of Artist in the cffice of the Geclogical Survey of India.
2. Heard the learned ccunsel for the applicant.
3. It is stated Ly the applicant that he has Leen
transferred from Jaipur to Shiilong vice respondent No.d in
the =came cadre i.e. Avtist (Class II) Gacetted which is
vevident frem the impugned order of transfer dated 2.6.93.
Immediately thereafter the applicant made & detailed
representation to respondént Nc.1, praying for the

cancellation of his transfer on the ground of hise own ailment
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and mainly on the ground that his <©ld parents are totally
derendent upcon him and that his mother is klind. He has‘prayed
for his retenticon at Jaipur in the afareéaid representation at
Annexure 3-2., It is stated c¢n kehalf of the aprlicant that the
applicant euffers from urinatry problems and his parents are
bed-ridden and wholly dependent on him and in thies view of the
matter, the learned counsel for the applicant has urged that
the representaticon made Ly the applicant at Annexnure-AZ dated

12,6.92 cught to be decided with due sympathy.

2. In the circumstances, this application is disposed

of at the stage of admissicon with a direction to respondent
Mo.l, to decide the applicant's representaticon dated 1%.6.19593
at Annexure A-2 within 20 days of the receipt of this order,
on merits, with due sympathy. If the applicant is agrieved Ly

any decizion taken «on the representation, he may file a fresh

O.A.

( G(:)pal Krishna )

Vice Chairman.




